Central Electricity Regulatory Commission

6th, 7th, & 8th Tower Norld Trade Centre
Nauroji N

Petition No. 343/TL/2024 Dated: 28.11.2024

NOTICE UNDER CLAUSE (a) OF SUB-SECTION (5) OF
SECTION 15 OF THE ELECTRICITY ACT, 2003

An application under Sections 14 & 15 of the Electricity Act, 2003 (the Act) has been made by Bhadla-lll &
Bikaner-ll Transmission Limited, B-9, Qutab Institutional Area, Katwaria Sarai, New Delhi-110016 to
establish the Inter-State transmission system for the “Transmission System Strengthening for
interconnections of Bhadla-lil and Bikaner-lll complex”™ on a Build, Own, Uperate and Transfer Basis

(heremaﬂer referred to as “the Project”) consisting of the following elements:

“ Si. k Name of the Transmission Element
Mo

Scheduled COD in months
from Effective Date

24

I 1 l Bhadla-lil - Bikaner-li 765 kV Dfc llne along with 240 MVAr switchable
line reactor for each circuit at Bhadia-Ill

end

- 765kV, 240MVAr switchable iine reactors at Bhadla-1ll- 2 Nos.

+  Switching equipment for 765kV, 240MVAr

Switchable Line Reactors at Bhadia-lil-2 nos.

2 | Associated 765kV line bays at Bhadla-lil and Bikaner-lll end
= 765kVline bays at Bhadla-lil PS-2 nos.
. mmataikaner-m PS-2nos.

Mota:
i Wﬁm%mmwhtwomu af765k1/ﬁnebaysalonngth space for two nos. of

l? Mp'ofahnw-mPprerammm.aﬂﬁlehebays
. wnmmmumbmmmmbmmmsm

b 'MMWn Utifity of india Limited vide its letter dated 12.9.2024 has recommended for the
mﬁammhm- applicantto establish the proposed fransmission system. -

3. pased on the matenal availabie on ine recard, the Commission vide order dated 28.11.2024 in Petition No.
343/TL/2024, has proposed to issue a transmission licerice 1o the appiicant for establishment of the
transmission scheme as noted in para 1 above. -

14 Acopyoﬁwappﬁeﬂon aiong with its annexures and enclosures, made bymeapphcamiormegrantcfan
inter-State transmission licence to Bhadla-lll & Bikaner-ili Transinission Limited before the Commission
can be accessed at the www.powerarid.in/subsidiaries or inspected by any person in the Commission's
office by followina the laid down procedure.

5. Maotice is hereby given in pursuaiice of clause (a) of sub-section (5) of Section 15 of the Act that suggestions
or objections, if any, to the Commission’s propcsal to grant a lraiismission licence to the applicant, as
aforesaid, be sent {o the undersigned by 13.12.2024 at the above noted address. The suggestions or
abjections received after the specified date shali not be considered.

|
|

6 The application shall be taken up for the further hearing by the Commission on 16.12.2024. Any personwho |
v s may in his/her discretion attend the hearing, for whichno TA/DA shall be paid {
Sd- |

l
(Harpreet Singh Pruthi) |
H Secretary
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